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EP 25/92 in BA. 122/92 

Date Office Note Orders 

9.7.92 (Orders as pef tHe' h'gdb1e Shri R.Bala— 
subrarnanLanmrbor jdwR.l.... 

In vjew..Uf..the 	orders 1p 

the ffA 	122/92, the .anternp±titicn 

No.25/92 is dismissed with no order 

as to costs. 

(Dictated in the opeh Court). 

FIRBS 	 HTCSR 
1(R) 	 H: 



r 
Zj; 	

• j 	• 1  
I iZ 'n?'fl. ADMIN15TRATIVA flIBtJUAL HYDE*AUAD 3ENQ! AT IftDERA}3AD. 

\\ADS C.P.R0.25  of 1992 in O.A.u0,122 of 1992. 

Dated: 9.7.2, 
ft,L.Narasjnha ?S. 	 •••. 	Applicant. 

And. 
1. Srj. 5.Krjshna Rao, Senier Superintende, Rail Mail Service1  Y. DiVi$r, Vij ayatian.. 
20  .Sri* S5rahmnaflda1#t Master General, VijayawadaRegjon, 

	

A:P, Circle, Vijay4jwt4a. 	. 

( the .3rd reapoSe.nt is not necessary to this contempt petition) 
. 	. .., 	

. 	 •H ... 	. •.• . 	. Responéents. 
. 	.. 	. 	. 	. 	. 	 ;.: 

Counsel for the Applicáñt. 	. 4 ri.D.Lina ao. 
.. . 	Counsel for the J.espóndents.. 	. I Sri,fl.Bhaskat Raó, Mdl. coSc. 

CORAMS 

Hon'ble Mr, .flalasubtamanjgn, Adrninjstratje Memer 
Mon'ble Mr. .T.chandra Sekhar ReEdy..Judicial Nernber,  

(OrIers as per the Kon'hje Mr,, R.flalasubrarnanjan, Pdmiàjs 
ttativ'e I4nbet). 	. 	 . 

Zn view of the erders passnd in the O.h. fl0.122/92, the 
tenternpt petition No.25/92 is dtsmisse4 with no order as to costs. 

Sd/a 
Deputy Reflstrar(Juel.) 

Court Officer 
centraz. Adrninit. . 

8Jdexabad. 

$tI. S.ltrishna Rao,.Senjàr Superintendent. Railway Hail Service, 
Y.Divisiou. !iiayawada...•.. 	.•- 	 . 

Sri. t.Brahrnsnaeam, Post Master' General, Vi • jayewsa iegion, A.P. Circle, Vijaflwa4a. • 
.3. .. One.copy to Sri. t.tairigaRao, avocte, CAt, flyd1 .  4. One copy to Sri. 2i 	Rae, lkddj• 	CMt, Ifyd, S. One Spare cny> - '  
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&cNtk' NIMISTh*TIVt TaZBUUAI, HY)EaAflD ZIcFI AT HYDERASAD. 

C.?.'U0.25 of 192 in •O.&.N0.122 of 1992. 

Uetweer 	 '. 	tate4: 9.1.92. 

.R.L.Rarasimha Rae. 	.. 	 0 01 4 	 Applicant. 
AS 

1. Sri. S.Rrishna flag, Senjer Superintnaent, Rail Mail Service, .. 	L Division, Vij ayawä.U. 
2. Sri. S.Orahrnanan6wn, Post Master General, Vijayewada Region, 

A.?. circle. Vijayaw6,, 	•. 
( The 3rd.. respondent is not necessary to this contempt petition) 

• 	. 	 . . 	 ... 	Resjandents. 

Gouniel for the Applicant 	: Sri.D.T4nqa•na*. 
• 

	

	Counsel for the Resndents 	. S Sri.Lt.flhaskar Rae, Mfl. CGSC. 

COnAN:. 	 . 

- 

flon'ble fly, .R.Balasubjamanjan,. Atintstratjve- Member 
Hen' bla My, t.Chandra Sekhar .Ve&dy, Judicial Member, 

(Orders as per the Hon'ble Mt.. R.Bai,subrajn.njan, Adminja-
trative Member) 

In View.ofthe oaers passed in the .O.A. 140.122/92, the 
Contempt petition No.25/92 is êtsmissed- with no brer as to costs. 

Deputy Reistng(J-uj.) 

Court Officer  
. 	Mra1 Administrative r 	uns3  

flyderabad BercA 	. 	.• •-• 	. 
kLtdexabad,  

Copy tot- H- 

.1. -Sri, S.Krishna. flea, Senior Superintene, &iilwar Sji Service, Y.DiVisLon.ViJayawada. 
Sri. Soflrabmanadarn, Post Master General, Vijyawda Reflen, A.?. Circle, Vjayawada.,./ 	' 	- . 
One copy to Sri. .0/Linga -Mao, advocate, CAT. Hyd. 4 • 	One copy to Sri. 4. 2haskara Rea, Addi. cx%Sc, CAT, Ilyd. '1 H5. One spare COPY./ 	 . 
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Certified that no further äcton is remitred tO he 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BEMO! AT HY1)ERAB, 

C.?,N0,25 of 1992 in O.A.NO,122 of 19929  \- 
Between 	

Dated; 9.7,92, 
R.L.Narasjmha Rae, 	 .., 	Applicant. 

And 
1, Sri, S,Kzishna na. Senior Superintendent, Rail Mail Service1  Y, Division, Vii ayawada, V 29 	Sri,, S,Brahmanan4, P.st ster General. Vii ayawada Region, 

A,P, Circle, Vijayawada, \ 

( The 3rd respondent is not necessary to this contempt petition) 

Respondents, 

	

counsel for the Applicant 	: Sria.Linga Rae. Counsel for the Respondents t Sri,fl,flhaskar Ra., Addi, o3SC, 
CORAM: 

Hon'ile Mr, R.Balasusramanian Administrative Member 
HontSle Mr, T.Chandra Sekhar Reddy, Judicial Member, 

(Orders as per the Mon'ble Nt, R.Balasubranjan, Adminis... 

	

trative Member) 	- 

In view of the •rders passed in the O.A. No.122/92, the 
contempt petition No.25/92 is dismissed with no order as to c.sts, 

Deput egistra(J 

Copy to. - 

1. Sri, S.Icrishna Rae, Seni,r Superintendent Railway Mail Service0  Y.Divisi.n, Vij ayawada•  20  Sri, S.Brahmanadam,Post Master General,#  Vijayawada Region, A.P. Circle, vii ayawada, 
39  One copy t. Sri, D.Linga Mo, advocate, CAT, Hyd, 
4, One copy to Sri, N.Bhaskara Rac, Mdl, 
5. One spare ccpy, 	 CAT, Hyd,  

Rsm/n 
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THE OU'BLE MR.R.BALASUBPAiIANM() 

AND 

THE HON' BLE i .T.CHANDRJSEYJ4J REDDY 
NEI4BER(J) 

THE HON'BLE 	 Y : 

Dated: 	 -1992 

ORDER /jpr 

in 
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pvm. 

Admitted and interim directions: 
issued 

Allowed 

Disposed of With directions 
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as to costs. 
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OA 122/92 
	

Page-3 

Date 	Office Note 	 Orders 
	

-1 
26.3,92 

2 1-4-92 

26.3.1992 

When this case was called, while 

Mr•  D.Linga R80, learned counsel for the 

applicant stated that * great hardship is 

felt by the applicant on the ground of his 

getting just Re.1/_ per month, Mr. Naram 

Bhaskar Rao, appearing for the respondents 

stated that the recovery has not yet 

started and the recovery has not been 

ordered even from the salary for the month 	-- 

of March 1992 payable in April 1992. He 

also stated that the counter is ready and 

wanted one week time to argue. Hence, 

list this case for final hearing on 

16.4.1992. 

HRBS 	 HTCSR YL-T 
- 	14(A) 

MA.445/92 	OA.122/92 

None present for the applicatt. Hence, 

list this MA.445/92 and OA.122/92 for 

directions on 1-5-1992. 
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Central Administrative Tribunal 

HYDERABAD BENCH 

..• 	O.A.Nojtt.................................................................................. 
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Date 	 Office Not! 	 .., H 	Orders 

SAd 

M A4c-3  

fr 	fthQ fr 
QCQ N 

to r3t 

H! ! 

10.3.92 ! 	 •••.•- 	Mr.D.Linga Rao, Advocate forthe 

applicant and Mr.N.Bhaskara Rao1  Advocate 

for the respondents are pwesent. Counter 

)f the respondents is not yet filed•  

ir4N.Bhaskara Rao seeks short time for 

filing counter of the respondents. In 

riewof the urgency expressed by the 

ouhse1 for the applicant list this OA for 

Einalhearing on 26.3.92. The respondent 

aay file their reply before 24.3.92 with a 

opy to the Advocate for the applicant may 

Eile his rejoinder if any within 2 days - 
:hereafter. We 	cr make. it clear that 

the matter will be hearS and'clecided on 
1' 

6.3.92 even for any reason counter of the• 

èspondents is not filed. 

Mr.D.L&nga Rao presses for interim 

relief. As we have ordered the OA to be 

.isted for final hearing on 26.3.92, ' 

tre not inclined to pass interim orders at 

this stage. 

'1 
(HRBS). 	 (HTcSR) 

M(A) 	 M(J) 



JWGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI R.BALASUBRANANIAN, MEMBER (ADrIN.) 

This O.A. has beeh filed by 19r.R.L.Narasimha 

Rao'with's prayer that the impugned memo .dated 30.1.1992 

- 	
' Issued b the Sanlor Superintendent, Railway Nail Service, 

- 	 'V t  Division, Vijayawada be declared illegal and pass 

such ordersas the Tribunal deems fit, taunter is filed 

by the respondents opposing the GA. 

2. 	We have hoard Shri Kishtaiah for Mr. D.Linga gao, 

counsel for the applicant and Mr. Naram Bhaskar Rao, 

Additional Standing Counsel for the respondents. We 

direct the respondents to recover t.be amount due to the 
— - 

Departmentboth by way of aspeta4 and inter-set and penal 

interest)  over a longer period so that the applicant will 

have some amoun4 for sustatnance in those difficult days. 

After examining his present emoluments and the service 

left for him to go in the Department, Los direct the res-

pordents to effect w4e total recovery of Rs.1300/- per 

month till a44 the principal and the penal interest thereon 

are reaslised by the Department. The amounc of Rs.1300/-

per month shall include both the componeflBta of princiepal 

and penal interest. If some amount is still leftA the 

same shall be adju5ted autof his retirement benefits 

ir
-jcordance with the rules. The BA is accrdingly disposed of 

No1 /a costs. 	(Dictated in the open Court). 

I 

CourtOfficer 

;entrat MWifltt1'JG TribuM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGiNAL APPLICATION NO.122 of 1992 

DATE OF JUDGMENT: 9th July, 1992._ 

BETWEEN: 

Mr. R.L.Narasimha Rao 	 .. 	 Applicant 

ME 

1. the senior Superintendent, 
Railway haiL Service, 
V Division, 
%Jijayawada-1. 

the Postmaster General, 
Vijayawada Region, 
A.P.Circle, 
Vijayawada. 

The Chief Postmaster General, 	 it 
A.P., Hyderabad. 	 .. 	 espondents 

COUNSEL FOR THE APPLICAIT: / Mr. O.Linga Rao 

COUNSEL FOR THE RESPU;4DENTS: Mr. N.haska.: Rao, Rd. .CGSC 

CUR AM : 

Hon'ble ShriR.Ba1asbranianian, Member (A.Jmn.) 

I-iori'ble Shri T.Chandraeekhara Reddy, I9ember (Judi.) 

contd. 



:3: 

Copy to:- 

The Senior Superintendent, Rallwa'r Mail Service, 
Y.Divjsion, Vijayawad-1. 

The Post Master General, Vijayawada Region, A.P.Circle, 
Vijayawada.  

The Chief Postmaster General, A,P. Hyderabad. 

One copy to Sri. D.Linga Rao, advocate, 1-1-253/10/cl, 
Chikk3dpally, "yd 

One cr' to Sri. N.Bhaskar Rae, Addi. CGSC, CAT, Hyd-bad. 

One c.py to Hon'b1e2-r TChandrasekhar Reddy, J.M.CAT,Hyd 

One spare 

Rsm/- 

-4 
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IN 'tHE CENTRAL WMINISThATIVE TRIBUNAL ; LffDERABPD BENCH. 

AT HYDERABAD  

M.A.No.445/92 

in 

Q.A.No.122/92 . Date of Order: 1.5.1992 

Betweent 

R.L.Naresimha a&s, 

A N D 

The Senior Suerintendent, 
Railway Mail Service, 
Y.Division, Vijayawada-1. 

The Postmaster General, 
Vijayawada Region, 
A.p.Circle, 
Vijaawada. 

The Chief Post Master 
General, 1-lyderabad. 

A::plicant. 

Respondents. 

COunsel for the Applicant 	 .. Mr.D.Linga Rao 

Counsel for the Respondents 
	 Mr.N.Bhaskar Rao 

CORAM 

F-ION 'B I.E SHRI T .CHANDRASE}CW½RA REDDY, MEMBER (JUDL.) 

(Order of the Single MemberBench delivered by 

Hon'ble Shrj T.Chandrasekhara teddy, Meither(Judl• ) ). 

'V 



cn) 
Mr.M.Ram Gopal Rao for Mr.D.Linga Rao, 

Advocate for the applicant and Mr.N.Bhaskara Rao, Standing 

dounsel for the respondents are present. 

Mr.M4m Gopal Rao for Mr.D.Linga Rao moves 

MA.445/92 on behalf of the applicant in the OA to direct 

the respondents to pay the salary of the applicant from 

March, 1992 without dedicting the penal interest. Heard 

Mr.M.Ram Gopal Rao and Mr.N.Bhaskara Rao. 

After hearing both sides for the period 

the salary is not paid tD the applicant and for the 

future period, we direct the respondents to make -%Re payment.. 

of Rs.1,000 only towards the salary of the applicant from 

out of the net amount of the salary that is payable to the 

applicant to appropriate the balance of the an unt Thm the 
salary of 4"the applicant towards house building loanf3i-
&rinciple and interest in aôcordance with law, until further 

orders of this Tribunal. List this QA for final hearing on 

5.6.92 as said pleadings are complete. MA.445/92 is disposed 

of with the said directions. 

-. 
CT. CHDRA5EK1ARA IEDDY  

/ 
Member (Jud 

Dated: 1st May, 1992 

(Dictated in the Open Court) 
1.The Senior Superintendent, Railway Mail Service, 

Y.DivisiOn, Vijayawada-1 
2The postmaster General, Vijayawada Region,A.P.Circle, Vijayawada, 
3.The Chief post Master General, Hyderabad. 
4.One copy to Mr. D.Linga Rao .Counsel for Applicantc.A.T.Hya1J 
5.one copy to Mr. N.Bashkar Rao S.C.C.A.T.Hycs. 
6.One Spare copy. 

MI 



TYPED BY 	 COMPARED BY 

CHECKED 	 APPROVED 3Y 

THE HON'BLE MR. 	 V.C. 

AND 

THE HON'BLE 

AND 

THE HON'J3LE MR.T.CH DRA5EyJjj REaDY; 
MEMBER(JTJDL) 

AND 

THE HON'BLE MIc.C.J. ROY x MEM3ER(JrJn) 

teds 	--1992.  

ORDER / JUDGMEnT 

R .A./C.A/M.A. No, K 

in 

O.A.No. 

T.A,No. 	 (W.P.No. 	 ) 

Adfltittecj and intc rim directions 
issued 

Disposed of with directio $ 

Dismissed 

Dismissed as withdrawn 	V\ 	cc2- 

Dismissed for Eefault. 

M.A.Ordered/Rejected, 

- 	 No order as to costs. 

pvm.  L~
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CENTRAl1 ?DMTNJ Jq1) rmjVZ Jfl(jPtJNAT 
HYDERN3PJ) BENCHAT HYDEPABID. 

I 
S 

OA.No 122/92 

RxI4W. 

Mr RL Naragjmha R30  

Mr. D.Ljrja Ra 

Date of Decision; 9.7.92 

'I' 

Petitionen 

Advocate for 
the Petitioner(s) 

Versus 

The Sr.Superintendent, RMS,Uijayawada and 	Respondent. 
2 others 

Mr. N.Bhagkar Rae 	 - Advocate 
the Respondent 

(s) 

CORAM: 

THE HON'BLE R. R.Bsissubramanjan, Member (idthn,) 

THE HON'BLE NR. T.Chendrase.khara Reddy, Member (Judi.) 

Whether Reporters of local papers may 
be allowed to see the Judgment 7 

To be referred to the Reporters or not 7 

whether their Iordships.wjsh to see the fair 
copy of the Judgment 7 

Whether it needs to be circulated 
to other Benches of the Tribunal 7 

Remar)çs of Vice Chairman on Columns 
1,2,4(To be submitted to Hon'ble 
Vice-Chairman where he is not on the 
Bench.). 	. 

Th -c  
HRBS 	 HTCSR 

4 	 . 
.. 

I,: 	 - 	1-- 	•'-H 
' 	 -a 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERA8MO 

ORIGiNAL APPLICATION NO.122 of 1992 

DATE OF JUDGMENT: 9th July, 1992. 

BETWEEN: 

Mr. R.L.Narasimha Rao 	 .. 	 Applicant 

AM 

1. LSeicuperintenuentc 
LRailuy2jal)Ssrvici, 
'1 Division, 
Vijayawada-1 

the Postmaster General, 
Vijayawada Region, 
A.P.Circle, 
\Iijayawada. 

The Chief Postmaster General, 
A.P., Hyderabad. 	 .. 	 espondents 

COUNSEL FOR THE APPLICANT: 	Mr. D.Linga Rao 

COUNSEL FUR THE RESPONDENTS: Mr. N.Uhaskar Rao, Ada. .CGSC 

CORAM: 

Hon'bls Shrij.Balasubramanian, Member (Admn.) 

Hon'ble Shri T.Chandrasekhata Reddy, Member (Judi.) 

contd.... 



:3: 

Copy to:- 

The Senior Superintendent, Railwa'1 Mail Service, 
Y.Divisjon, Vijayawada-1. 

The Post Master General, Vijayewada Region, A.P.Circle, 
Vijayawada. 

The Chief Postmaster General, A,P. 1-lyderabad. 

One copy to Sri. D.Linga Rao, advocate, 1-1-253/10/c/, 
Chikk.dpally, Hyd. 

One c"to Sri, N.Bhaskar Rao, Addl. CGSC, OAT, Hyd-bad. 

One copy to Hon'ble Mr. T.Chandrasekhar Reddy, J.M.cAT,Hyd 

One spare copy. 

Rsm/- 



JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI R.BALASUBRRMA.NIAN,• MEMBER (ADMN.) 

H 

This O.A. has beeb filed by Mr. R.L.Narasimha 	I 
RaowItha prayer that the impugned memo dated 30.1.1992 	.1 

issued by the Senior Superintendent, Railway Mail Service, 

!y Division, Vijayawada be decired illegal and pass 

such orders:as  the iribunal dei fit. Counter is filed 

by the respondents opposing the Oh. 

2. 	We have heard Shri Kishtaiah for Mr. D.Linga R50 , 

counsel for the applicant and Mr. Naram Bhaskar Rao, 

Additional Standing Counsel for the respondents. We 

direct the respondents to rtcover tXle  amount due to the 
- - U,- 

Departnientboth by way of tepa5?b43-i and interest and penal 

interest over a longer psriod so that the applicant will 

have some amoun4 for sustatnance in these difficult days. 

After examining his present emoluments and the service 

left for him to go in the Department, we direct the ras-

pordents to effect t4w total recovery of Rs.1300/- per 

month till aM the principal and the penal interest thereon 

are reaslised by the Department. The amount of R5.1300/-

per month shall include both the componerSts of princiapal 

and penal interest. If some amount is still leftA  the 

same shall be adjusted out of his retirement benefits 

i 1-. qa,.pcordance with the rules. The Oh is accdingly disposed of. 

No costs. 
(Dictated in the open Court). 

- / 
(R .SALRSUBRAMANIRN) 	 (T.CHANDRASEKHMRA REUO 

Member(Admn.) 	 Member(Judl.) 	- 

Dated: 9th July, 1992. 
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